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(b) Yes, Sir.

(¢) The other employees of the Food
Corporation of India including direct re-
crujts who are not governed by the Pay-
ment  of Gratuity Act, 1972 and those
Food Transierees who have opted for
Central Government retirement ' benefits
are paid gratuity, equivalent to 1|4th of
the emoluments for each completed six

onthly period of qualifying service.

Radio Station at Itanagar,

.7 2168; SHRIMAT; OMEM MOYONG
- DEOR]: Wil| the Minister of INFOR-

. MATION AND BROADCASTING bé

pleased to state when the broadcasting sta-
tion a1 {tanagar is likely to go on the air?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V., N. GAD-
GIL): An Interim set up with 1 kw mw
transmitter, studios. and receiving facili-
ties has bean completed and is expected
to be commissioned by October, 1985.
The regular station with a high power
{00 kw mw Transmitter will be executed
~as a spill over scheme in the 7th Plan

period,

.-

1200 Noon -
PAPERS LAID ON THE TABLE

Report and  Accounts of the National
Federation of Cooperative Sugar Factories
Limited, New Delhi for the year ended
the 30th June. 1984, and velated papers,

THE MINISTER OF AGRICULTURF
AND RURAL DEVELOPMENT (SHRI
BUTA SINGH): Sir. [ beg to lay on the
Table a copy each (in English and Hindi}
of the following papers:—

(i) Twenty-fourth Annual Report and
Accounts of the National Federation of
Cooperative Sugar Factories  Limited,
New Delhi, for the year ended the 30th
June, 1984, togather with the Auditors
Report on the Accounts,

(i) Review by Government on  thn

working of the Federation.

(iii) Statement giving reasons tor
the delay 5\ laying the papers mention-
ed at (i) above .

[ RAJYA SABHA ]

. sub-section (2) of sectipn 7 of the

on the Table .« 148
[Placed in Library, See No, LT——1330l
85 for (i) to (iii).}

. L Resolution of the Ministry of Labour
constituting the Third Wage Board
for Sugar ndustry

_ The Employees’ Provident Funds
(Third Amendment) Schemes, 1985

M,

Il Notifications of the

Labour,

Ministry of

THE MINIS_TER' OF STATE OF THE
MINISTRY OF LABOUR (SHRy T.
ANJATAH): Sir, | beg to lay on the

- Table:

I. A copy in (Eonglish and Hidi) of the
Ministry of Labour Resolution No. V.
240301185]-WiB, -dated the 17th TJuly,
1985, constituting the Third Wage Board
for Sugar Industry under the Chairman-
ship of Justice Jagmohan Lal Tandon, Re-
tired Judge ofs the Punjab and Haryana
High Court. [Placed in Library. See No.
r"r~1335/85]

Il. A copy (in English and Hindi) of
the Ministry *.of .Labour  Notification

‘G.S.R. No. 667 dated the 13th July. 1985

puhlishing 1he Employees’ Provident Funds
(Thirq Amendment) Scheme. 1985, undpr
Etn..
ployees’ Provident Funds and Misemlian-
eous Provisions. Act, 1952. [Placed in
Library. Sve No. ET—1333|85.

L. A copy each (i English and Hindi)
of the following Notifications of the Minis-
try ofeLabour under sub-section (3) of
section 20 of the Wokring Joucnalists and
other Newspaper Employees (Conditions
of Service) and Miscellanecus Provisions
Act, 1955:—

(i) S.R.0. No. 1858. dated the 27th
1985. publigning a corigendum to Gov-
ernment of Tndia Notification SR.O.
No. 2428 dated the l6th September,
1975,

(i} SR.O. No. 1839, dated the 27k
April. 1985, publishing a corrigendum
to Government of India  Notification
S.Q, No. $89(E). dated the 11th Novem-
ber, 1980,

[Placed in Library. See Wo. LY—1334}
8% for (i) and (ii).]



